0l TEM NO 54 REG STRAR COURT. 2 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS

Petition(s) for Special Leave to Appeal (G vil) No(s).32757/2009

M S MEKASTER TELEMATI CS LTD. Petitioner(s)
VERSUS
M D. , PRADESHI YA | NDUS. & NV. CORP. LD. &ORS. Respondent (' s)

Dat e: 20/10/ 2010 This Petition was called on for hearing today.

For Petitioner(s) M. Raghvendra Pratap Singh, Adv.
M. Rajesh Srivastava, Adv.

For Respondent (s)
M. A ay Sharnm, Adv.

M. H manshu Shekhar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Noti ce addressed to respondent 4 and 5 returned with
endorsenment "No such person resides on this address, hence
returned". Counsel for the petitioner granted four weeks
time for taking fresh steps agai nst respondent Nos. 4 and 5
in correct address. I ssue notice thereafter. Await return
of notice of respondent No. 3. Respondent No. 1 and 2
granted four weeks tine as a | ast chance for filing
counter affidavit.

List the matter on 6.12.2010.

(SUNI L THOVAS)
s Regi strar



